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RSe 150/~ in shape of IPO,Inthe said premiS‘eso
this O.A.No, 896 of 2004 is :directed to be\
con fined in respect of Applicant No,1l and
separate OA numwers be assigned in respect
of Applicant Nos,2 to 3 for statistical

purpose, M, A, is accordingly disposed of,

o

2, ORDER DATED 28,10,2004,

Nonconsideration of the case of

retrenched casual employees undey the

Telecom Dcpartment of Govemment of India

is the subject matter of challenge in
this case under section 12 of the Administrative
Tribunals Act,1985,1t appears that a series .
of repres;ntétions have been made by the
Applicants (Anexed to this 0,A,9 praying
for consideration of their cases for regulari-
sa’t::i.ovn)-wh:I.c:hfi.s,\st_:‘;i'i]f}lL pending,

In the aforesgid premises,this

"zreby
Original Application is disposed~of/ at the

A
admission stage,with direction to the
Respondents to look to the grievances of the
Aoplicants and gramt them necessary retief,

as due and admissible under the rules,

With the aforesaid observations and

directions,this C.h. ijs disposed of.%



Send copies of this order to the
Respondentsl alongwith copies of the 0.2,
and free copies of this order be given to
leamed counsel appearing for the applicant
and Mr,U,B,Mohapatra,leamed Senior Standing
Counsel for the Union of India:on whom a copy
of this O.A.,has already keenserved, '\75
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Memper (Judicial)
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